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MAbHYA PRADESH BILL
No. 24 or 2016

THE MADHYA PRADESH MADHYASTHAM ADHIKARAN (SANSHODHAN)
VIDHEY AK, 2016.

A Bill further to amend the Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983.

_ Be it enacted by the Madhya Pradesh Legislature in the sixty-seventh year of ‘the Republic
of India as follows :—

1. This Act may be called the Madhya Pradesh Madhyastham Adhikaran (Sanshodhan) Short title.
Adhiniyam, 2016.

2. In Section 2 of the Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983 Amendment of
(No. 29 of 1983) in sub-section (1), for clause (i), the following clause shall be substituted, Section 2.
namely:—

“1) “works-contract” means an agreement in writing or a letter of intent or work order
issued for the execution of any work relating to construction, repair or
maintenance of any building or superstructure, dam, weir, canal, reservoir, tank,
lake, road, well, bridge, culvert, factory, work-shop, powerhouse, transformer or
such other works of the State Government or public undertakings or of the
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Corporations of the State as the State Government may, by notification, specify
in this behalf at any of its stages, entered into by the State Government or by
any official of the State Government or by public undertakings or Corporation
or by any official of the State Government for and on behalf of such Corporation
or public undertakings and includes an agreement for supply of goods or material
and all other matters relating to execution of any of the said works and also
includes the services so hired for carrying out the aforesaid works and shall also
include all concession agreement, so entered into by the State Government or-
public undertakings or Corporation, wherein a State support is involved or not;”.

STATEMENT OF OBJECTS AND REASONS

In Civil Writ Petition No. 6557/2013 M/s Jabalpur Corridor (India) Private Limited and another versus
Madhya Pradesh Road Development Corporation Limited and others, the High Court of Madhya Pradesh in its
order dated 4th December, 2013 has not regarded the concession agreement in the sense of works-contract, due to
which dispute under a concession agreement is settled under the Arbitration and Conciliation Act, 1996 (No. 26 of
1996). Various departments and public undertakings are spending huge amount of money for payment of fees to
arbitrators appointed under the said Act and for conducting meeting of the arbitrators. Also there is no uniform
system for settlement of such disputes. Therefore, it is proposed to substitute the definition of ‘works-contract’ in
the Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983 (No. 29 of 1983) so that the “concession agreement”
is included in the term “works-contract”. ' : '

2. Hence this Bill.

Bhopal : ‘ ' RAMPAL SINGH
Dated the 24th November, 2016_ . Member-in-Charge.
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